IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH
AT HYDERABAD ]

0a.586/97 dt,7-5-97

Between
S. Rajulu : Applicant

and

1. Post Master General
Visakhapatnam:

2. Senior Superintendent of
Post Offices
Srikakulam

3. Sub Divnl, Inspector
Post Offices
Amadalavalasa Sub Divn,

Amadalavalasa i
Erikakulam Dist. : Respondents

Counsel for -the applicant : A. Rama Rao
' Edvocate

Counsel for the respondents : N.R. Devaraj
CGSC -

CORAM
HON. MR, R. RANGARAJAN, MEMBER (ADMN.)

]
HON., MR, B.S. JAI PARAMESHWAR, MEMBER (JUDL)
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0A.586,/97 'dt.7-5-97

Judgement ‘

|
Oral order (per Hon. Mr. R. Rangarajan, Member (Admn.)
i |
Heard Sri A, Rama Rao for the applicant and Sri N.R.
Devaraj for the respondents.

1. The applicant is an aspirant for the post of EDBPM

post, Korlakota. Earlier he filed @¥A.1287/93 challenging

the appointment of R«4 in the OA, That OA was disposed of

by order dated 18-11-1996 bytsetting aside :the appointment

of R=4 in that OA and for a further dire?tion to the

respondznts to fill up the post of EDBPMJ Korla@pta,
regularly in accordance with rule, E '

2. This 02 is filed to consider the applicant as EDBPM,
Korlakota as he was already selected by éhe respondents
and for a consequéntial direction to theerQSpondéﬁﬁs to
consider him asVBPM of that post office..

3. The app;iCant himself admits that t%e szrvices of R4
in OA.1287/9§ has already been terminatedéa:he post is

vacant now, He submits that he 1s a selécted candidate

and hence he should be posted against that'posta even if
|

he cannot bejposted.immédiately on regular basis he should
be posted as provisional EDBPM till a regular candidate is

posted. |

: i |
4, The above submission of the applicant cannot be

countenanced as the posting’y of suitab%s;candidates is
the prerogative of the Executive, Weiflfeaay directed the
authorities in 0A,1287/93 to £i11 up the boét of‘EDBPM in
accordance with the rules. The reSpOnden; authoritiés

must be examining the issue in depth./As the post is vacant
jQ‘T/ ‘I
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and no body is posted the rights of the applicant iS'“tE
infringedg@fe has -no grievance as on d._ate. If the
applicant is aggrieved on posting anybody else over the
applicant in the post of ED@?M he is_atjliberty to
approach this Tribunal challenging that order] till then

the applicant cannot make out a case for posting him in

I
. that post. , :

5. In view of what is stated above we ‘are of the opinion

that the-case is filed prematuredly. Hence it has to be

dismissed as premature.

> 6. Accordingly the OA is dismissed as premature.

s ' |
/( N\W/N;/J/ P~
\
’1gislﬂf§1’9arameshwar) (R. Rangarajan)
| ___——Member(Judl.) - Member (Admn.)
.S )
: Dated : May 7, 97 :
' Dictated in Open Court : _
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The Postmaster Gane#al, Uigakhabétnam;

3 |5anior Superintendent of Post GPPices,
Srikakulams .

. |Sub Dihisional Inspector, Poast Offices,

Amadalawalasa Sub Di-ision,Amadalavalase,
Srikakulam Disty '
Gne copy to Mr.A.Rame Rao, Ad-ocate,CAT,Hyderabade

“ Bne copy te mr;N;R.Danraj,Sr{CGSC.CRT;Hyderabad}

Bne copy to DeR.(A),CAT,Hyderabad. *‘

] One duplicate cupy;
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